CENTRAL 'ADMINiSTRA’l“I‘VE TRIBUNAL

M GUWAHATI BENCH
GUWAHATI-05
(DESTRUCTION OF RECORD RULES,1990)
m}—{ (6{/ T/A No.4 .6 ;

< | R.A//C.P NO..oveeeeeeee perrersess

E.P(/ M.A NO...oovieureeernneenseeeee

1. Orders Sheet...i....é..(é]: .......................... Pg( ............. to?’ ............
2. Judgment/Order dtd.&2.4(2 727327 (O -3 OTUReS to l/ i/& .......
3. Judgment & Order dtd......coovervencns Received from HC /Supreme Court
4, OB £912027..... — 230 I L S
5. EP/M.P...q.. o [ Pgoiiiiiiiirenenennenin 170 T ’ .......
6 RA/C.P....\ ........................................... Pgeveererirriniiensennns 1 7c JOTOUUUPRUIRORRIPR
T S ooeee s s s s ssssssesesins ) S £0Lrreieriinns
VB, RejOINAET....cveveveriiinereinenienees e 230 DO to{%f
9. Reply.ﬁ%,..kﬁm .................... 720 DORTUU 0. L ercrrerenne
10. Any other Papers........ccccoveiiiuiininennnene | - PRI 0ueerverrirrersens
11. Memo of Appearance............. ..........................................................
12, Additional Affidavit.............. ST e
13. Written ATZUIMENES. ...ouovsreeescuemscasmrsuinssssssenssssasussssonsscerees ........
14. Amendement Reply by Respoﬁdents...........;...................;....;' ................
15. Amendment Reply filed by the Apphcant ..............................................
16. Counter Reply ............................ erernerernsinernensees ..........

SECTION OFFICER (Judl)



: 3 W
X
$goNTDRL ADM ._NI’“& RATIVE TRITUNSL
GJYLSA E“MT _L Bt\ \JL -
)
N3 -*‘_Dm,}iml,;swLL‘: L -; ”

1. Original Application No. L . __ﬂp / &

. . /
o, Mise Fetitlon Ho. L

. ' 7

3, Contempt yetition No. ,
4. Review application Mo,

) S:D. A m’“e‘& q’ oke  Vs_Union Oof india & ors

Applecart{S)

L]

Advocate for the

applicarn +{3) ?\CUn b MQLV\“(‘U&&,W‘_ N

Q.:_lg..éﬁ/% :b..\[..». —

advocate for the Rx,smonf}diﬁ(sg’b’@@.%& Cé( %’w

'
* - h -~ . -
IGI;'&{ the Reglstry % Date r Oroer of the Trisunal
— 3 ‘»5 |
i ,«:,.w.x!.;on 510 t'o,rn; Y 15.3.07 gssue volued in this case is that the
'° S ‘,:;.):;0/ - i applicants who are working as Non Combatised ~
Mﬁqcaé))é;!’} !

A% ?> (817

3

e Dy. ”lcystx( k

Daié.” -

X\
Pethoous ('.cjp\.i‘s TN
%\fd:%& e Pk %»
MRl s AL yed

,,
g
IS

| i
B 1
w@er

Nm'v ce g Ovelex Serd”

{’o D/¢ea#w 3 =l
Iriae- o R- 1T
7 /
| ;L? "rcjﬂ( A > posT .
D/No- 219,310,572

l 30T ok &@79/07

1; ) /,/_?«T“-" «i

Phamx_gacist in different C.R.P.F Hospitals claim
that tizey should be granted correct pay scale on -
ﬁnann%al upgradation under the ACP scheme at
par with their counter parts in the Central Govt,
Health Services and hospitals under the Central
Gpverniment, who are geitin.g higher pay scales.

eard Mr R. Mazumdar, learned counsel

for the applicant and Mr G. Baighya, learned Sr.
C.G.8.¢ for the respondents. When the matter

 came p for consideration the counsel for the

‘partleq submit that notice may he issued to the

r eqpondants at this stage.

Iskue notice to the respondents retumable
by four weeks.

Posat on 27.4.07 for admission.

Member{A)

K\/

Vice-Chairman
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| 2%4.2007 Present:  The Hon’ble Mr.G.Shéhﬂflappa o
Member (J) '

The Hon'ble Mi.G.Rey, Member (A).
) Mr.R Mazumdar, ledined cotzi'nsel for the
_Applieapts_ is pres'ent. Service is. awalted Since
Mr.G.Baishya, - learned  Sr.C.GS.C. is
representing all the Respondents| notice held
/sufﬁment Respondents are, permtted to file
written statement mthm four Weeks from’ today \

Apphcants are perm1tted to ﬁle thexr rejoinder, if

Ly WP ‘any, Wlthm 15 days time f.rom ‘the’ date of S #‘
’ - receipt of Wnttm statement o S ‘g’
P - SR ;-,k
- " Post before the next Division Bench, |
AP S0P o e
Nol ke Axled, | .. |
R 30.5.2007 Mr. G. Baishya, ‘learned Sr. C.GS.C.
‘,’;!{1..@0_’}_" | . - prays for further tlme to file reply statement
‘ | o | Three weeks' time is allowed .
. o -~ Poston226.2007.
kS ’* }‘.:-\..N‘q‘ :V‘ . / ~‘ - | | » | . L’/
P | : : ' . ‘ - Vice-Chairman
' /bb/
v' \ ‘ A /- - :
"}3\/5’\/\.@)'}‘ \mw‘ 22.6.2007 As requested, further four  weeks' time
i | : | o is granted to Mr.G.Baishya,' learned
T2 ‘1’7‘3/9_ t Sr.C.G.S.C. for filing of reply statement.
. | Post on 25.7.2007. |
o | ;o L
. _ , Vice~Chairman
N ) /bb/
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- 25.7.07. Post the matter on- 23 807 1’\/‘1@ :
meantime the applicant are t hberty to.

file rqomder if any.

Vice-Chairman

lm . .
23.8.2007 Post the case on 26.9.2007 granting
time to the Applicant for filing of
rejoinder. , L
Vice-Chairman
/bb/
18.9.2007 Reply statement is reported to have
filed. Three weeks time is granted to the
Applicant to file rejoinder, if any. ' .
Post on 11.10.2007.
(/—" /
T (:}—
. Vice-Chairman '
/bb/ ~

11.10.07 No rejoinder has been filed in this case, as
yé't, in—this—case: Mr R. Mazumdar, learned
counsel for the applicant, seeks more time to file

~ rejoinder.
| r%—gﬂ—thls matter on 19.11.07 awa1tmg»\‘\h
re]omder
- In this case Mr G. Baishya, learned senior
Central Govt. . standing counsel has entered
. l_-appe‘arance. The | néme of Mr M.UAhmed

wrongly shown in'the cause list.

% ) (Manoranjan Mohanty)

Member(A) Vice-Chairman

N | ) . .
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el by e puntias,

- Member {A)

~ /bb/

06.12.2007

W~

Mr.R.Mazumdar, learmned counsel for

the Applicant, undertakes to file réjoinder

in course of the day. He may do so only

aofter serving a copy thereof on
: !

Mr.G.Baishyaq, learned Sr. Standing counsel

for the Union of India; whalis also present in
the Court.

Cdll this matter on 06.12.2007 for

hearing. !

Khushiram) ‘ (M.R.Mohanty)
Vice-Chairman

In this case written statement and
rejoinder have dlready bfeen filed. The

case is admitted and set for hearing.

Call this matter on| 17.01.2008 for

hearing.

A 1 3
/h/ =
Khushiram] {M.R.Mohanty)

/bb/

17.01.2008

Member (A} Vice-Chairman

At the request made' on behalf of

Mr.R.Mazumdar, leamed counsel appearing for

the Applicant, the case stands '@djozumed to be

taken up on31.01.2008. %@
(Khushirom) {M.R.Mohanty)

Member (A)

/bb/

" Vice-Chairman

)

/"
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31.01.2008 On the prayer of Mr .G.
| ~Baishya, learned Sr. Standing Counsei
appearing for the Union of india(made in
presence of Mr. R. Mazumdar, learned
Cro , éounsel appearing for the Applicant) this
jh_L Casa \ Y vea é’ " i ~i~case stands adjourned and to be taken up
- on 08.02.2008.

Call this matter on 08.02.2008.

720E , | ]
‘o (Kpushitam) = . (M.R.Mohanty)
ember(A) Vice-Chairman
1m
08.02.2008 o ZOn the prayer of learned counsel

- appearing for both the parties, call this

IV cw Y '\mzufqﬁ . _.,*}matterzsszoos o _
%“D?f Q%") S R oo wd%‘h/ (%G

. {kfidshiram) - {M.R.Mohanty)
?’ Z : : Member (A) Vice-Chairman
D303 Lm | |
o L L  2503.08 .. Call this matter on 12.05.2008

before the Division Bench.

Ahe case yo mm/@g,— | - : - .
v \Weanimg %&

g %, o - ~ (M.R.Mohanty)

9" Vice-Chairman
Pg
™ , 12-05-08 ' On the prayer of learned counsel for
Case Vg 12‘9,@%*9,, ' - i i -
the Applicant call this matter on 3.06.08.

Wr  hocou o~ |
o W‘ . (Khushiram) (M.R.Mohanty)
‘ ‘ Member (A) Vice-Chairman
P8 '

e
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103.06.08 - On the prayer of Mm R Mazumdar,
( | learned counsel for lthe apphcant
y I
i fit

P 2

> Mr H.
nepresentmg Mr.

-Bczbarua{'h,

‘R.  Mazumdar, learned

Advocate -

counsel appearing for the Applicant seeks an :

SUUATE ‘édjourmhent'of"thé hearing (Tf this case. Mr. -
iy "Baishya, learned Sr. Standing (.,ounsel

SN appeanng for the Respondents is present _
o Call this ‘matter on [05.08. 2008 for

heanng | -

o

| o i
o { ush1ram

Member{A) -

ot

<.

{M.R.Mohanty)
Vice-Chairman

This matter {pertallining to ACP
claims) be called before the Division Bench
_on 16.09.2{}08.

Learned Counsel for the Parties tako
‘notice nf !:he nexf date of hqarmg

JORET ' | ] .
(M‘.k. Mohanty)
Vice-Chairman
|

|

e
ey

case*is’ adjourned to 19.06.2008 for
Rere heanng - :

i
‘. —
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| 16.09.2008 On the prayer of learned counsel
appearing for both the parties, call this

s matter on 17.11.2008 for hearing.
oy |
’ , ﬁ%l:bram)/ ‘ .R.Mohanty)
e | L Member(A) Vice-Chairman
T Caox u%};’}—-

Y s 'mé_> r

17.11.2008 , - Call this matter on

— - - 19.11.2008. P _
RIS o | |
2 _—F
- (S.N.Shukla) (M.R.Mohanty)

Member(d) -~ Vice-Chairman
rg

Me  case ia ,7%,5\19.1 1.2008 / Call this matter on 22¢ December,2008.

Y eso mes | @’ B (%?
- . (s. W ~ (M.R.ffohanty)
% ~ 1lm Member(A) o Vice-Chairman

/" R0 - 02122008 Heard the learned Counsel for the

parties and perused the materials placed on
record. |

For the reasons recorded separately,

._i_/-—?:—i% 5 1S ~ the O/A. stands disposed of.

Copy dy/* : :

!ém [ PEenr /A " ~ (85.N. Shukla) . (M.R. Mohanty)
fo e f»w/&*? Yol . ‘Member (A) Vice-Chairman

oy 2 7P nkm
M& /’207% y 3
AN P2



CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHTI
0.A.No. 69 of 2007
Date of order 2nd December, 2008
Pharmacist S D Agrawal & others | . Applicants

By Advocate Mr R. Mazumdar

Versus
The UOI & others . - Respondents
By Advocate Mr. B. Baishya, Sr. C.G.S.C.

CORAM

The Hon’ble Mr. Manoranjan Mohinty, ViceChairman
The Hon’ble Shri S.N. Shukla, Member [Administrative]

1.Whether reporters of local newspapers may be
allowed to see the Judgment? Yes/No

2. Whether to be referred to the Reporter or not? Yes/No

3. Whether their Lordships wish to see the fair
copy of the Judgment? : Yes/No




CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH, GUWAHATI

0O.A.No. 69 of 2007

Guwabhati, this the 2nd  day of December, 2008

The Hon’ble. Shri Manoranjan Mohanty, Vice-Chairman
The Hon’ble Shri S.N. Shukla, Member [Administrative]

1. Pharmacist S D Agrawal
Force no 881650496

Presently posted at 11 Battalion,
Central Reserve Police Force,
Howly, Barpeta, Assam.

2.Pharmacist P K sahu

Force no 840720893

Presently posted at 6 Battalion, Central
Reserve Police force, =~
Kumarghat, North Tripua.

3.Pharmacist ON Sumathy

Force no 8435341854

Presently serving in Composite Hospital,
Central Reserve Police Force Group

" Center, Amerigog, Guw2zhati, Assam.

By Advocate Mr. R. Mazumdar
Versus
1.The Union of India, through the
. Secretary, Ministry of Home Affairs
‘New Delhi-1. .

2.The Director General of Police
Central Reserve Police Force,
Lodhi Road, CGO Complex,
New Delhi-110 003

3.The Director [Medical] Directorate.
General, CRPF, East Block,
10, R X . Puram-110 066

By Advocate: Mr. G. Baishya, Sr.C.G.S.C.

licants

Respondents
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. 0.A.No. 69 of 2007
ORAL ORDER DATED 02.12.2008

Manoranjan Mohanty. Vice-Chairman:-

Applicants are Pharmacnists engagéd in Central Reserve
Police Force [CRPF]. Pharmacists of CRPF were granted ‘Assured

Career Progression’ [ACP] benefits on completion of 12 years and

24 years of services wef 09.08.1999. While doing so, the

Respondent Organisation, it is alleged, acted discriminately. While
granting such benefits in Central Govt. Health Services [CGHS],
Pharmacists [of CGHS Orgnisation] were taken from the pay scale of
Rs.4500-7000 to the pay scale of Rs.5,500-9,000; but in CRPF
Organisation, similarly placed Pharmacists were granted a lower pay
scale i.e. Rs.5,000-8,000 only. Some of the personnel [Pharmacists]
of CRPF represented against such action of their authorities. While
forwarding the said representations, the Addl. DIG, Bihar Sector
Hars. of CRPF at Patna noted as under [in his forwarding letter dated
05.09.20021;- |
“As per current scenario, it is well evident that
the Pharmacist posted in para military forces have
more duties and responsibilities rather than
Pharmacist of CGHS Department. Hence, the
Pharmacists of CRPF may also be allowed the
benefits of the ACP Scheme at par with the
Pharmacist of CGHS Department.”
2. At the hearing, Mr. Rajesh Mazumdar, leamned Counsel
appearing for the Applicants, submitted that similarly' placed

Pharmacists [of CRPF, as that of the present Applicants] approached

the Principal Bench of this Tribunal in O.A. No. 1080 of 2007 and
&



the said case was disposed of on 06.05.2008 with grant of liberty to
those Pharmacists [Applicants of the said Case/0.A.No.1080/07] to
represent to their authorities to give consideration to the matter in

issue and that the appropriate authorities of Govt. of India are now

~ engaged to give consideration to the matter of granting the pay scale

of Rs.5,500-9,000 on grant of ACP benefits w.e.f. 09.08.1999.

3. Having heard Mr. Rajesh Mazumdar, leamned Counsel
appearing for the Applicans 'and Mr. G. Baishya, learned Senior
Standing Counsel for the Central Government, we also remit the
matter back to the Réspondents to re-consider the grievances of the
present Applicants and to grant them relief, as due and admissible
under the law, and, while doing so, they [Respondents] should give
consideration to the fact that Pharmacists of the
CRPF/Hospitals/Departments are doing the same job as that of the
Pharmacists engaged in Hospitals/Departments of the CGHS
Organisation and that, therefore, there appears to be no reason to
discriminate in the matter of granting pay/éalary/ACP benefit.
“Equal pay for equal work” being an important segment of Healthy
Personnel Management, the Respondents/Govt. of India should
consider to grant the same pay/salary benefits to its employees

discharging the same nature of duties being posted in different

W

departments of the same Government. This exercise need be

completed within a period of 180 days from the date of receipt of a

copy of this order.



[S.N.Shukla]

.
4.  With the above observations and 6irections, this case stands
disposed of. |

5. - Send copies of fhis order to thg Applicants and  the

Respondcnfs and free 6opies supplied to the Advopdtes of both the

sides.
é% f’ _ { :
/,,__.

Member{A]

cm
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:
. GUWAHATI BENCH: GUWAHATI

ORIGINAL APPLICATION NO... 6?/2007

Pharmacist 8 D Agrawal and others
Ys.

The Union of India and éthe}s :

INDEX

SENo. Particolars , _ Pagenc
List of dates and synopsis A
| (
Original Application with verification 1- 13
Amnexure I Copy of the Order-dated (4 20
9-8-1999
Annexure II- Copy of the order dated .- o | —22
04-10-05 ‘ S ,
Amnexure III- Copy of recommendation - 223
dated 5-9-2002 , I '
Annexure IV- Copy of signal dated  16- 2.4
9-2002 from the DG
Annexure V - Copy of the 25
representation dated 09-10-2003
Annexure VI- Copy of the order dated 26
12-2-2004 :
VAKALATNAMA
- Filedby:
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LIST OF DATES AKD SYNOPSIS

9-8-1997 The Government of India introduced the
Assured Career Progression Scheme to

deal with the ﬁoblm of genuine

stagnaﬁm' and hardship faced by the

employees due to lack of étdequate '

promotional * avenues. The Scheme

envisages merely placement in higher

pay-scalefgrant of ﬁnancxe& benefits

{through financial up-gradation.)

~ The applicant is serving as a non-combatised ?harmaciét

in the Central Reserve Police For\,e A compaﬁf;on of the pay
scales of the combatised and the non-combatised pharmacmt '
's&wmg in the CRPF and the personnel serving the Central Health

Services would show that the non-combatised personnel fie.

including the applicant), are being subjected to discrimination to.

their di§advantage. The comparison table is illustrated below:

Combatised pharmacist serving the CRPF

On initial appointment: Rs. 4000-100-6D004-
On 1 financial upgradation: Rs. 5500-175-9000/-
On 2™ financial upgradation: Rs. 6500-200-10500/-

Pharmacist serving in the CGHS:

On initial appointment:  Rs. 4500-125-7000+ -
On 1% financial upgradation: Rs. 5500-175-9000f
On 2" financial upgradation: Rs. 6500-200-105004-

Non-Combatised pharmacist - serving the ERPF {i.e. the

applicants)
Oon znstaa! appointment: Rs. 4500-1 25—?09&;‘«
on i*’ financial upgradation: Rs. 5000-150-30004-

On 2™ financial upgradation: " Rs. 5500-175-85004-

Applicant most respectfuﬂy pray that your Lmdships may be
- pleased to d:’:ect the respondents to correctly ﬁx the pay of the

applicant on financial upgradation under the A&&ured Career
Scheme at par with his counter parts who are Slﬂ:ﬂ&fl" situated,
in the Central Government Heaith Services and hospitals unfiar

the Contral Gavernment

"

W
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iN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHAT! BENCH: g

BN

GUWAHATI g

(An application under section 19 of the Ceniral Administrative Tribunal :
Act, 1955) | Q
| -9

ORIGINAL APPLICATION NO....... sg ,9 cevsneane/ 2007 ai

1. Pharmacist S D Agrawal
Force no 281650496

Presently posted at 11 Battalion,
Central Reserve Police Force,
Howly, Barpeta, Assam.

Frlest L7
/4 Mj% @

2. Pharmacist P K Sahu
Force no 840720892

Presently posted at 6 Battakion, Central
Reserve Police Force,
Kumarghat, North Tripura.

3. Pharmacist O N Sumathy

Force no 2435341854

Presently serving in Composite Hospitai,

Central Reserve Police Force Group

Center, Amerigod, Guwahati, Assam
...... APPLICANT

1. The Union of India, Through the
Secretary, Ministry of Home Affairs, New
Dethi.—

2. The Director General Of police, Central
Reserve Police Force, Lodhi Road, CGO
Complex, New Delhi-110003.

3. The Director {(Medical) Directorate
General, CRPF, East Block, 10, R.K.
Puram New Delhi, 110066

' ..... Respondents

1. Pariiculars of the orders against Which the application is made.

This application is made praying for a direction to the respondénts to

correctly fix the pay of the applicants in terms of the Assured Career

Progression Scheme at parity with similarly eituated peraone aorving in tho



:
4

Progression Scheme at parity with simitarly situated persons serving in th}? :

O
Central Government Health Services and the Ceniral Reserve Po!ﬁ?@
3

Force.

2. Jurisdiction of the Tribunal.

The applicant declares that the subject matter of this application i
within the Jurisdiction of the Hon'ble Tribunal and that the applicant is

serving within the territorial jurisdiction of this Hon'ble Court.

3. Praver to approach this Honble Tribunal by a joint petition, g Kule 4(s)

3.1, That the applicants have a common cause of action and the
nature of relief sought for is similar and as such they have a common
interest in the matter. The applicants are non—cembatised hospital staff
serving in the hospitals of the Central Reserve Police Force and are
similarly situated and as such fall in the same class. The applicanis have
authorized Pharmacist 8' D Agrawal, Force no 251650496 to sign and
verify the contents of the present appiication filed before this Hon'ble
Tribunal. The applicants crave the leave and permission of this Hon'ble

Tribunal to join together and file a single petition seeking a common relief.

_ 4. Limitation

The applicants declare that this application is filed within the period of

limitation prescribed under the Administrative Tribunal Act, 1985

5. Facts of the case.

5.1. That the applicants being citizen of india are entitled to all the rights

and privileges and protections granted by the Constifution of India.



5.2. That the applicanis are serving as Non-combatised Pharmacist in

different hospitals of the Central Reserve Police Force, currently posted at

&
West Garo Hills, Meghalaya. %

5.3. That the applicants, in addition to salary is entitled to all the benefits
and allowances as are applicable to the Nursing personnel and Hospital
Staff serving in the other Central A_Gmfemment Health Services, at the
same rate as is applicable to the nursing Personnel serving under the
Central Reserve Police Force and other Centrai Health Services. The
applicants are also entitled to the same scale of pay as is applicable to the
Hospital Staff serving in the Central Government Health Services. The
efigibility conditions regulating to the recruitment of the applicants are
similar to the eiigibility conditions governing the recruitment of phasmacéét
of the Central Government Health Services and other hospitals run and

operated by the Government of India.

5.4. That the appiicanis are ﬂoﬁ-combatised employee of the Central
Reserve Police Force and as such are civilian employees of the force. it
would he pertinent to mention here that the Central Reserve Police Force
{hereinafter referred to as the CRPF} had given an option to the civilian
employees to opt to be combatised with certain conditions. The applicants
herein, along with others, did not opt to be coh':batised and is continuing
service as a civilian employee. The CRPF after implementation of the
oplions availed by the then existing civilian employees had started to
induct combatised hospital staff and only a few non-combatised hospital

staff remain in the Force as of today.

\
o D
2

3
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55 That due to the lack of promotional avenues, the Government o
India was pleased to introduce a scheme termed as the “Assured CareerA
Progression Scheme” (hereinafter referred to as the “Scheme”). The
Scheme was viewed as a ‘safety net’ to deal with the problem of genuine
stagnation and hardship faced by the employees due to lack of adequatg
promotional avenues. The Scheme envisages merely placement in the
higher pay-scalefgrant of financial benefits (thfrough financial up-gradation)
on to the Government Servant concerned on personal basis and therefore
neither amounts to regular promotion nor requires creation of new bosts'
for the purpose.
A true copy of the office memorandum no
95024-1/97-Estt (D) dated August 9, 1999
issued by the Ministry of Personnel, Pubiic
Grievances and Pensions regarding
implementation of the Assured Career Scheme
for Central Government Civilian Employees is
annexed hereto and marked as Annexure .
£6 That the said scheme is applicable to the non-combatised
éiﬁployees serving the Central Reserve Police Force as well and the
combatised hospital staff of the CRPF is also being afforded the benefils

of the Echeme.

5.7 That the applicants joined the services of the Force in the year
1958, 1984 and 1954 respectively and as such as per the Assured Career

Progression Scheme, the first applicant is eligible for ACP benefits in the

MOJ %W,OJ

S oermdprhnm

\q
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year 2000 and 2012 and the applicant no 2 and 2 are eligible for ther:\
henefit in the year 1996 and 2008 respectigely. The applicant states that gj
they have been given the benefit of 1® financial upgradation under the@
Assured Career Progression Scheme and their pay have been fixed at Rs.

5000 — 150- 2000/-.

58 That it is stated tha.t the Assured Career Progression is to be
implemented in an equal manner to all the persons situated similarly, i.e.
the non-combatised personnel working in the Hospitals of the Central
Reserve Police Force and the persons in the Hospitals under the Ceniral
Government Health Services. it will be perlinent to meﬁtion here that the
Hon'ble Supreme Court has held that the personnel working in the
hospitals of the Central Reserve Police Force and the persons in the
hospitals under the Central Govemment Health Services are similarly
situated and thus are entitled to the same and equal benefits of pay-scale,

allowances etc.

8.9 That it is stated here that the similarly situated persons serving in
the Central Government Health Services and other hospitals mn and
operated by ihe Government of India have been afforded a higher pay
scale of Rs. 550()-17&9()00{- on their gualifying for the benefits of the
ACP Scheme. |

510 That similarly situated pharmacist in the Safdurjung Hospital

{Government of India) have been afforded the pay scales of Rs. 5600-
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9000/~ and Rs 6500-105004- as 1% and 2™ financial upgradation under t;:g
ACP Scheme. | _ X

A copy order dated 04-10-2005 showing th

financial upgradation in the Safdurjung Hospita

is annexed hereto and marked as Annexure 1.
511 That it would be relevant {o mention‘here that the issue of correcf
fixation of pay of the pharmacist of the Central Reserve Police Force was
raised by one Suresh Prasad Sinha, Pharmacist before the Director,
Medical, CRPF, to fix his pay at par with the CGHS staff. While forwarding
the application, the Additional Deputy inspector General, BS Hqr. CRPF,
Patna had recommended that the pharmacists of Central Reserve Police
Force be allowed the financial benefits of the ACP Scheme at par with the
pharmacist of Central Government Health Services, since the Pharmacists
in Central Government Health Services were being allowed a higher pay »
scale as their financial beneft under the Assured Career Progréssion
Scheme.

A copy of the recommendation dated 5-

9-2002 is annexed hereto and marked

as Annexure {il.

§.12 That vide signal dated 164972002, Director (Medical), Central Reser&e
Police Force had stated that orders issued for Central Government Health
Services is not relevant to the Central Reserve Police Eor'ce.

. \Eépy of the aforesaid sigﬁai dated 16-9-2002

is annexed hereto and marked as Annexure V.
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513 That the applicants have come to know that similarly situatedf
personnel had represented to the Director (Medical), Directorate General, §
Central Reserve Police Force (through proper channeljfor correct ﬂxationg
of pay as the scale of pay has not been granted at par with similarly
situated persons of the Central Government Health Services and other
hospitals run and operated by the Government of India.
A copy of the representation filed by such a
similarly situated personnel is annexed hereto
and marked as Annexure V.
£14 That it is a mater of recérd that instead of forwarding the
representation of the applicant to the appropriate authorities, the inspector
General of Police did not consider it fit for onward transmission and
referring to the signal passed in the case of Pharmacist Suresh Prasad
Sinha dated 16/9/2002, held that the orders issued for the Central
Government Health Services is not relevant to the CRPF.
A copy of _the communication dated 12-
2-2004 is annexed hereto and marked

as Annexure VI.

515 That it is stated that simiiar!y situated personnel working in the
. Hospitals of the Central Government Health Services have been aliowed
the scale of 5500 to 9500/ on their attaining the 1% benefit of the Assured

Career Progression Scheme.

716 That it is stated herein that both the applicant and the pharmacists

workin_g;_ in the hospitals under the Centfai Government Health Services
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“have 2 basic pay scale of Rs. 4500 to 7000/- and e)'ecute s;mﬂar nature

jobs and are similarly situated. The apphcants are entitled to simi

treatment with the pharmacists working in the Centrai Government Healt
Services and the uafdunung Hospital with regard to the financi
upgradation under the Assured Career Progression Scheme
" 6. That it is submitted that the respondents have discﬁminated against the

applicant vis-a-vis  similarly situated personnel inr the Central :

Government Health Services and the appiicaht herein ié chailenéing the

discrimination on the following among other

Grounds.
61 For that the impugned actions of the respondents ére illegal and '

arbitrary and are without appiication-of niind and, as such, afe not tenable |
in Law. |
6.2 For tvhat the respondents have resorted to discrimit;ation, inasmuch
as, the applicant hés’ not "been afforded similar financial upgradation
benefits under 'the Assured Progreésion | Schemeé Qﬁth Similas'!y situated
counterparts working in the Centra! Govemmént Health Services. It is ;.'
'submittedﬂ that the applicant and the counterparts in the Ceniral
(‘:‘xoyemment Health Services are both Central Civil Employees and thué " .
are liable to be treated equally. o
6.3 For that the respondents have not denied the f‘act that the similarty
situated employees of the Central Govemmment Health Services are
allowed financial ﬁpgradation in the higher pay scale and that the "
applicant is liable to be treated equally. The respondents; have refufed the

claim of the applicant simply on mé ground that the orders issued for the -



‘\‘;

~an

WMQMMAD

Central Government Health Services is not relevant to the CRPF Th
respondents have overlooked the fact that it is the respondents who have
“to pass appropriate orders to restore equality between the similari
situated persons executing similar duties. |
6.4  For that the respondents have ignored the fact that Civilian Sta
serving in the Hospital of the Central Reserve Police Force are similatly
situated as Staff serving in the Central Government Health Services and
thus should be treated equally and at par. It would be relevant to mention
here that the issue regarding whether the hospital staff of the CRPF are
- similarly situated as the staff serving the Central Government Health
“Services and whether the Hospital staff of the CRPF would be eligible to
similar allowances and parity of pay with the CGHS employees was raised- -
in the cases regarding the payment of Hospital Patient Care Allowance to
CRPF employees. The matter was taken up before the Hon'ble Supieme
Court by the respondents hsrein and the Hon’ble Supreme Court had held
that iiie hospital staff of the CRPF and the CGHS being simiarly situaiéd,

“the former would be eligible for the said allov-ince.

6.5  For that a2 simple compar iSC O Ihe pay scales of the combai’.2d
and the non-combatised pharmacist serving in the CRPF anc the
personnel serving the Central Hexih Services woulq show that tho non-
combatised personnel {i.e. incluc’.g the applicant) are being subiscied to -
discrimination to tha disauvantage. The compar"sn table i5 illustrated
"below:,

Conwatised pharmacist Lezrvixzwe LRFF

- Oninitial appoinii.ent: .4 Rs 4500 T00-6000
On 17 financia yp 5 “ation: s 8500-175-900D% 3
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Qn 2" financial uparadation: Rs, 6500-200-105004-
- Pharmacist servinginthe CGHS., - .

e ————an

. Oninitial aprointment: Rs. 4500-125-7000-

©Ont * financial upgradation: Rs. 5500-175-9000f-
+~On 2™ financia! upgradation: ~ Rs. 6500-200-1G500/-
.. Non-LCombatised pharmacist serving the CRPF (ie the
- applicant) '
On initial appointment: Rs. 4500-125-70004-
On 1% financial upgradation: Rs. 5000-150-30004-
On 2™ financial upgradation: Rs. 5500-175-9500/-

The discrimination is being meted out in granting the financial

benefits under the Assured Career Progressiun Schemes.

6.6 For that it is stated here that the combatised pharmacisis are aiso

being afforded the higher pay scale on their atfaining the financial
upgradation under the Assured Career Progression scheme at par with
the personnel serving the CGHS.

67  For that the applicant has been subjected to gross injustice,
inasmuch as, his application was never put beforeA the appropriate
authorities for due consideration and was re}ecte_gl only on the basis of a
signal which did not relate fo him. o

6.8 For that the applicant has been subjecteci to gross inequality when
he‘ has not been afforded an equal péy scale with similarly situated
persons. |

6.9  For that the action of the respondents in denying the applicants the
equal benefit of financial upgradation under the ACP Scheme which is
allowed to other similarly situated persons is in clear violation of the
principles of the equality and as such the respondents are liable to
directed by this Honble Court to grant the similar pay scale on financial

upgradation under the ACP Scheme.

1
5
i

o



11

.10  For that the fespondents have acted in gross violation of the
principles of “equal pay for equal work

611 For that it is submitted that since the equality of persons working in
the hospitals of the Central Reserve Police force with the persons serving
the CGHS has alréady been settled by Courts of law, the act of the
respondents in attempting to curtail the entitiement to equal pay is without

any force and against all canons of law.

7. _DETAILS OF REl‘ﬂEDiES EXHAUSTED: -

There is no other alternative and efficacious remedy available to the
applicants except invoking the Jurisdiction of this Hon'bie Tribunal under

saction 19 of the Administrative Tribunal Act. 1935.

8. MATTERS NOT PREVIOQUSLY FILED OR PENDING WITH ANY

OTHER COURT:

The applicants further declare that they have neither filed any application,
writ petition or suit in respect of the subject matter of the instant appﬁcation
before any other Court nor any such application, writ petition or suit is

pending before any of Court or Tribunal.

9. RELIEF SOUGHT FOR:

Under the facts and circumstances stated above the applicants most
respectfully pray that your Lordships may be pleased to grant the following
reliefs to the applicant. |

81 Direct the respondents to correctly fix the pay of the applicant on

financial upgradation under the Assured Career Scheme at par with



his counter parts in the Central Government Health Services: and

hospitals under the Central Government; and

a7 Grant the cost of this application in favor of the applicants and
against the respondents; and

83  To grant such further or other reliefs as this Honble Tribunal may
deem fit, proper and necessary in the interests of justice and in the

circumstances of the case.

9. PARTICULARS OF BANK DRAFT/POSTAL ORDER iN

RESPECT OF THE APPLICATION FEE

{1} 1 P O number: 34@ — 6(/6 /’?
iy  Date: )% 23— 0

(iy  Issued by the Guwahati post office

(ivy  Payable at Guwahati.

10. LIST OF ANNEXURES:

As stated in the Index to the application.

QL armlptonr Qoo A@YMU
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, VERIFICATION
X Sv‘i....g(&m@,.éh..EQ.;/M...%.W:, s/0
@W@%ﬂw%@m aged about 4 o years, senving in

the Central Reseirve police Force, do hereby solemnly verify that the

statements made in paragraphs no /,2,3.4 (.b."./:ée .S.“:‘O.{.-Js,s:l;,%i%e true to the
best of my Knowledge and the statements made in paragraphs
5-./.9..‘.',,!.'3.).’9,1.1.,1..._.being matters of records are true to my information
derived there from and which | believe fo be true and the rest are my

humble submissions before this Hon'bie Tribunal.

—

ty
And | sign this verification on this .../ S day of /\béwy

2007 at Assam.
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FEICE (VIEMORANDUM
Subject:- THE ASSURED CAREER PROGRESSION SCHEME FOR
FrE CENTRAL EOVERNMENT CIVILIAN T/APLOYEES
/. ' ( ‘ s '
Lhe Fifth Central 22y Commission in its Feport has made certain secomunsudations
e . His, o A
rziaung ie the Assurced Carcer ?r(:g:sss:on (:‘\G?)!SC entic for the Cenirzi Covernument civilian
erpigvessin all Ministiies/Departments. Ths ACP Scheme nezds (o be viewed g< a ‘Sciery Ner
te deal with the prodlent of geasine stagnation sod hardship faced Ly the emplovees due (o lack
. of z¢equale promotioral avenues. Accordingly, efier careful conslderation it hes been deciderd i
X : . , ‘ :
e iy fFavernment o intrhdye- ‘he ACD Grhaoeo icoorctnendel by ihe Mifth Conval Pay A
e ‘:_.%y ; . L ) -. —almdsie SRV IR T - Y e 1 s ~aila < )
Lommussion with certain modifications us indlcated hersunder- : |

RN

)

.

" GROUP ‘A’ CENTRAL SEKVICES - -

-3

A iy tespect of Group ‘A Cenlral . services (Techinical/Non-Techaicall, oo Jfnancial

e ’ ' . . . . . I I
upgrigalica uncer the Scheme is being proposed [t the reason thzi promotion in their ¢3se raust
3

earacd. Hence, i has been decided that there shali be no beneflits under Ui ACP Scheme iy
roup 'A' Central-services (I‘é’chnicaUJ.*ion-ch!mical). Cadre Cocetrolling Authorities in their
ca§;':-wculd. however, continue (o improve the promcticn prospects in organisations/cadees on
func(ion&i;g.'ounds 0y wey ol organisaticnal sludy, cadie review, elc. as per presciibed nonms.

Tt

o

. rar———e———— ¢ e —  en o

)

GRQUP 'B’, “C* AND ‘D’ Y4ERVICES/POSTS AND ISOLATED
RIS IN GROUR 'A% DL CT ANR ‘D CAXEGQRIES

3.1 While in respect of these calegorles also progiotion shall continue to be duly carned, it is

: ropuscd 1o adopt the ACP Scheute in o wodificd form to mitigate hardship in cases of kcute
.%.:Mlon cither In a cadre ot in an lrolated pust.. Keeping In view all refevant fnctores, 1t has,

therefore, been decided to grant (wo financial ypemdatigns {#s recommendeid by the Fifth
"Centrat- Pay Commission and also in accordence with the Agreed Sctilement dated September 11,

1997 (io relation to Group ‘C’ end ‘D’ employces) entered into with the Staff Side of the
National Council (JCM)| under the ACP Sclieroe to Group 'B’, 'C’' and 'D’ cinployces on
completion of [ years and 24 yeqrs (subject to condition no.4 in Aanexure-1) of regular Scrvig.:

tespectively. * Isolated posts in uroup ‘A", ‘B, 'C' and ‘D' categories vhich have a0
prometional avenues ‘shall also qualify for sunilar benelits on the pattern indicnted sbove.
-Certain categories af employces such as casual employees (including those with temporary
:tn(u;:), ack-fuoe nrd contract ctiployena 9‘l1r\.||_ nat qualify for bcn.c.ﬁls uncdder e n(mcﬂm.d Scheme.
Grant of finnucinl upgraclations |indcr'1‘lgé\/\(_.'l"m"cmc @lmn!f_‘howcvcr. Le aubjcet 10 the
conditions mcxglioncq,in AQQ;‘.'.:(_Q_[_SL‘AL '

Ky
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6L A dcpu::m:n(al Scrc:ain: Comraies ' ' :

+iC Cases for Erant of bagefys vader the A cp Scheme,

e LU0 ting of ihie Scrccnizig Commi((cc shal{ be the same 8. that of (ha Dec
Orugciibey under the televigy R:cruitmcn(/Schit.‘c Rules o, regulne Otomotion ¢ Uie highe,
grade (g which {inanciy Pgradatioy jg b2 granteq. Howeye, o, €ases whare Dper !
(hhes prc.‘s"crib}':d tules ig ‘leadeg bv the C:z.’rm.’.;f./"."{cmbcr o{ the UPSC, ih. ~§Cfff-153535§ Commitee
UGder the ACr Scheie shaij, ins:::ed, be Gieads i Qu h- Sccrcmr'y Or i officer of <:f]‘11'v'ﬂfoft~1’5”"c
of tha SCncarped Ministey M.

R .

C ';'3(-':4:..'!‘;';«.:3(;51*" {a ‘T3pect of isolate POsLs, the Comgosition Bt tie

DR ning £, Ntlee {(with “Wdificatfgy, as 20led 5 e, requiced) sbzil be (he S&me a3 thay of g
the Cipe ! Drermotiog (q 2nalog 5y Srade {n thay *injg( /Deeacyne 1t ' IR

! .y ‘ REECAS S :

6.3 Hdn Ccder 1o Preveng Cl=<ration of the ACp Scheqie {rom, resules
adminf.'ct.rat{vc mac.‘xinég‘y, Ge Scr:calog Commit(es stialf {ollow 4 Hime - schedyle aad meet twice
ina ."man;ial year - prelernbiy g, the firet w Ko ’ ; ;

the cases. Acccrding!y, Cascs Qaturingy during 40 firse-ha(r (April-Se.g(cx_nbcr) of 3 Particular
flnancig Year for grany ol benefig undes the ACP Scheme shalf be taken up for Consideratfpn by
the Screening Commie, zcling in. (he first week of Jaquary of the previoys financiqs

S:mifudjr. the Scrccm'ng Commitee Mceling {n (he firs( week of luly of &ty financial y
2rocess (he Citses (hag Would be giafees {

linancia. yenr. fop cLample, 4. Sc : ’
199 Wl Prucess the iy thag wouid atin{y mu!uruy‘dur{ng tha pericd Apedl |, 1999 (o
Septemper 30, 1999 aad (hc_Scrccning Cowmi(téc-mcc(!ng In the (1ea, week of July, (9yg would
prn(_.-:sa,,tl‘nc cascs thag would Ml ee (Iurlng the Peciod Oclo_bcr 1, 1999 (o Marc/y 3‘1' 2000,

. .o !
Ettutiouas, e Cadse Conlrollin;; Authoritieg :?au coastitute the

have already Ratured of would [ ‘Maturing upto.
The nexq Sceeening Comuarittce
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AL setries/Departments ure ndvised 1o cxplorc.the possibility of cifectiyg savings 50 os -
haisc the additionnl Naanclel -conunltment that ntroduction of the ACP Scheme may-
o : TR ‘
‘" The ACP Scheme shall become operational froim the ‘datz of tssuc. of this Office
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;morendum.
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wcerned, these orders issue afier con
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I'he Fifth Central Pay Cominissicen in paregraph

stilation with the Compulrotler and Auditor General of

$2.15 of its Report has ulso separately
witmeudad w “Dynomie Annuesd Caraes Progremion~“NMachnnism for different atreams of

ctors. I has beca decided that the seid r=commendation may be consldered separztely Ly the
ministrelive Ministry concerned in consullall

2ining and the Departnient of Cxpenditure.

. 1!ny"m

: ACP Scheme shall be given by tbe Deparunent of Personnel and Training (Establishment-D).
N ) ) R

Al Minislrics/Dcpar(n:cnltl may give wide

ail u:ncc‘incd, and also teke immediate steps to
ound situa'.i_oa.ohtaining in services/cadees/ posts

circulation to these instructions for guidance
implement the Schenie keeping in view the
withig their administrative jurisdictiony

-

t. " Hindi version would follos. °
) : !
! . | ' ‘ (KK. THA)
, , ' ' ' - Director(Establishment)
; . . :
All Mi.nislrics/i)clpmlmcn(:: of the Government of India .

President’s Sccretneinty Vide President's Sccrctacint/Primne Minister's Olfice/ ,
*ﬂgmnc Coutt/Rajyn Sabha Sccretariat/Lok Saliha Secretaria/Cabiinet Secretarint/
SCICVCICEAG,Central Adsainistrative Tribueal(PPrincipal Beuch), New Dethi
All attached/sutiordinate otfices of the Ministry of Persoane!, Public '
Gricvances and Pensions -
Sécretary, Nationn! Commission for Minorities :
Secretary, National Commission for Scheduled Castes/Scheduled Tribe;”

Scuretnry, Staf(l Side. National Council (JCM), 13-C, Ferozeshab igoad."Ncw Delhi
All Staff Side Metnbers of the Mationat Council JC) .

Establislunent (D) Scation « L1004 conpiles . .
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dinancial upgreditivn wnder the Schem
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A ¢ shall be given to the next higher grade in
( mgg’with the existing hicrarchy ina Cadrclcalcgory of posts withoul creating new posts
A pose.  However, in case of isvlated posts, in the abscnce of defined hierarchical
des. finnucial upgradation ahall be glvcu'by the Ministrics/Departnents concerned in the
rmecdiatcly next higher (guyislicib/'comming) pay-scaies o3 indleated in Anpgxug-1] which [s In
,[c:ping wilh Part-A of the First Schiestule annexed 1o the Notification dated Septemnber 30, 1997

Jof the Miulstry of Flnnce (Depattinent of Expendltute). For inatance, ncumbeats of fsdlated !

posts in the pay-scaie S-, as indicated in Angexyre-lj, will be cligible for the proposed: two ™
{inancial upgradations only to the pay-scales S-S and S-6. Finzneial upgradation on & dynamic ‘- .
basis (f.c. without having t) creete  posis. in the relevant  scales of pey) has been o
recomnmended by the Filth Cenirel Pey Commicsion oniy for the incumnbents of isoleted posts
which huve ng avenues ¢f srofnction 3 ail.. Since finencie! ungracations under the Scheme .
shali be persenal to the incytnibent of the isolated post, iiic sarme shall be filled ul its originel ‘
fevei (pay.scale) when vecaled. Posis which are partof a well-defined cadre shall.not qualify for
the ACP Scheme ea “dynamic’ besis. The' ACP_ beaclits in (heir cass shall be granted
conforming to the exisiing hizrarchical structure oaly; '

8. The financial upgradation under lthe ACP Scheme shall be purely personal to the .

employce and shall have no reievence to bis senjority position. As such. there shall be no

“RATHING-ancial upgradation for the scniar ermployee on the ground that the junior employec ,'

inthe gtade has got higher puy-senle undr the ACP Scheme: |
: .

9: On upgradation eoder

the ACP Scheme, pay of an employec shall be fixed unc}cr the

provisions of FR 22(1) n(l) subject to 2 minimum financial benefit of Rs.100/- es per the
‘Dzpactnient of Personnel and Training Office Memorandum N0.1/6/97-Psy.i dated July 57 [999. '

Tac finuntial benefit aliowed uncler the ACP Scheme shali bie final and no pay-{ixation benefit !
shail accrue at the time oi rcgulm‘“p:omolion Le. posting against a [unctional post in the higher
grade; - . B °

10.

Grant of higher pay-scale under the ACP Scheme shall be conditionel to the fact that an

employce, while accepting the said benefit, shall be deemed to have givep his upqualified
accepance for reguler protnotion yn occurrence of vacancy subscruently. In case he reluses
10 accept the higher post an egular promotion subsequently, he shall be subject to nofmal
debarment for regular promution as prescribed In the general instructions in this regacd.

However, as and when he aceepts regular promation therenfter, he shall become cligible for the
secand upgendutlon undor the ACP Scheme

only afler ho completen the required cligibllity .
%‘ipcrind utnler the ACP Schewe in that -higher gtade subject to the conditlon that the = .
pecrio

for which he was debacrer) for regular promotion shall not count {or the purpose. [or
cxample, if 0 person has 2ut vuc linancial upgredalion aflter tendering 12 years of regular service

and after 2 years theeefron if he nefuscs regular promotion and is consequently debacred for one
year and subscquently he is promoted to the hi

15 years (1242+1) of regrutar serv

gher grade on rezuler Lngis nfter completion of

e, he shall be- cligibic 1ur consideration for the second
upgradation under the ACP Scheine only 8 fe==E=Ti ring (cn moic years in addition o two years

|
of service aleundy reneetetl by him after the first financlal upaendation (2+163) 1la that higher }
|

grade i.c.mafter 235 yenrs ((242+) #10) af tegular service Lechune the clclmrmc_ut ;‘ycrmd' nf onc
yent cannot Le Laken intu account towards the gequired 12 yeacr. of regular servive in that higher
_ el —
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: a *the mater of (llsc:p(inn;ylpc:udl)ﬁproc:cdingg', geanl of benelits under lic AGDoo

e shall be subject to rules.goveming nomal promoten. Suc

e, ' X h cases shail, therefore, be
f .!\C'.,[-.lm(icr te provisions of refevant CCS(CCA) Rules, 1963 an ‘

d instructions thercunder; R

A * A -t “ . ] . .. « 7 . '
Y ,“-':w\ ; ~n . . . . . ' e e , . . , L
/ ac [roposcd ALl Sclxcxm.,conl-mpla(cs mcrgly lljﬁﬁmn on porsoni pasis Lh_g. )
s AV -5 for £ Toanel anefi TR T N et ey v B E
gher pay .hCa!.c_{_gr“mt' 0f hmaaciul bencfits onily 31;}5!;\s,l:nall‘};.uo§_~w,xnouﬁi@-.a(::uauluxgcuor;al,
sriiun of the empiovecs conosrnad Since orders -reguid ' |
.
b

TN
~i

N
LRSS P

ts-regnicting ‘rascrvation in prowmotion” are

Ar promation, reservation ordersirostes shall ot apply 19 the
s beaelits vnifonnly (o uf) clgible SC/ST

v' zt ‘?n": ticoe of ;cgg!ar/f'unuionul (actual) prometiorn, the

R ensere atall reservation ordacs are spplied

Duicalbide ealy in the case of regul
VCP Schieme which shall sxicad i

.
X}
[y
e,
‘
Lay
e

) Hie
empiovees also.

. P .1
Cadre Controlling Authoritics

stnictly;

. / ‘ S : 1
- N . [ ] B
. P . el o~ . ! .. .o . . . . . . :
~ Risimg timz-tound ctomciicn sZilemes, mdu‘(&mg ti-5ilu premouca scinime, in vanious
LA . - | 1 S . :
Aiiar AN

. .
av : Yo 4
“ooas er chio

I<c, coutinue lo bLie unerational fur U
Howewvar he

¢ e concerned A
SCine. Thie Adinisiialive Muigistev/]

s¢ schemes, shall got run concurrently with the ACP

Jeprrtinent .-y (he ceployces -- shall havs (e
: 1, - . . L . .
e tie matter to choose Letween the two scherucs, ie. existing tirne-bournd promotiosn

*me o the ACP Schetoe, fer vacious calegerics of employses. Howzver, in case of 2 :
»oer from t‘h: sxisting time-cound promotion scheme to Uie ACCP Schene, ail stipulations (viz. * i
L :;n(:.:.x()(lc:n, red:st‘rlo.u(:nn ct pusts, upgradation involving higher funclioral dutics, elc) made v '
inczr the (qrmcr (zxisting) schewrs would cease (o ba cperative. The ACP Schenie shall have to %
¢ 2dopled ia ils lotality; : .

1 - : T, . .o . T k
S case of an emeloyee declared surplus io his/her organisation and in case oF transiers S !
WWladina uailate:al tramcl o Ao cnrgrmes . . T . . . vone
'..c(,\.'.-..g‘ zeilateial sl c ieguesi, he regular servies remdered by him/ber in the previous j
,.lr_;,,nmsmmn slm.il"oc c.oum:d nlong with his/her regular service in higfier new arganisation for o
i12.purpose ol giving financial upg:adation uader the Scheme: and g
‘e . ) : "a;‘
<. ' | el
oy . . _ . el
l) aubject to Condition No. & aJove, in cnscs where the etnployees have alecady completed ‘”9
23 ve ( : e oul N : . . B i) ¢
3 ars ol regulac service, with ur without a promotion, the sccoud finaaciil upgradation under ;&";4
ia¢ scherme shall be granted directy. Furtlier, in ocder to_rationalise unequal level of stagnation, i}
yenefit of sueplus regular scevice (ot taken into account for the first upgradntion under the
schcne) shall be given at the subsequent stage (sccond) of financial upgradation under the %
[ . H ! . : !
ACP Scheme us a one time mzasure. In other words, in respect of employces wlio have already
hndcrcd‘ tnore than (2 years but less thaa 24 years ol regular service, while the (irst finuncidnniig .
spgriddation shall be granted watnediately, the surplus regular service beyond the first 12 yvears *i =
hall also be counted tosvards e next 12 yenug ol cegular service requiced far gennt of the sccond )
thancial upgradation anad, coascqueatly, they shall be considercd foc the sccoud {inaucial ‘*, I
1ogradation also as aad when (hey corapicte 24 yenrs of regular service without waiting for =~ 3
- . - - . . . ‘l.'
“dtnplction of 12 more yewss ol regulur service after the first financial upgradation already : 1
gianted under the Schermne. ' . : .
e . XNL\’ .
. 1‘ * .
(KK JHA) }
- . ) ‘ e Dircctor(Establishment) N i
? et ‘o~ ‘ ' 7 . ’ ' ‘ ?: :
- ‘ : . '
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, ' - ANNEXURE - TT

/ - s LANDARLD/COMMON PAY-SCALES

£z _per Part-A of the Ficzl Schedule Annaxed 10 {he Ministry of Flumce

(Qsractinent of Cpendliuce) Gozatte Notlfication dated September 3Q. 1997

mx

oot

{REFERENCE PARA 7 OF ANNEXURE I OF THIS OFFICE MEMORANLUM]

SNo. | | Hevised pay-scales {Rs) ]
L 5T 1550-55-2680-60-1200 |
3. 52 7619-60-3130-65-3540 |
. ST 1550.55-'3‘300-70--2600. ';
i 1733 2750-70-3500-75-3400
5 S5 T 3050-75-355060-3590 ]
mCe—" 6. ‘”"s-c | 3200-R5-4900°
7. S.T ARG 0-100.6000
'| S-8 4529-125-7000
9 S $000-150-8000
10. S0 5590-175-5000
1% =iz | $500-200-10500 |
0 S13 7450-225-11500 l
) . S-14 7500-2506-12000
4. S-18 §000-275-13500
157 [ S-19 | 10000-325-15100
. TSI 13900-375-16500
17. S23 12600-375-18000
8. 5§74 13500-300-18300
-
ERGRIERTE Y
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GOVERNMENT OF INDIA

Focer sl w1 wrafery
OFFICE OF THE MEDICAL SUPERINTENDENT
~ SAFDARJANG HOSPITAL & V.MM.C. -
b T Twet-110029
- NEW DELHI-110029

feaim/Dated : QY. 1008

- Personnel & Trg) North Block New Delhi O.M.No.35034/1/97-Estt.(d)dt.09.8.99 &
. sutzsequent 0.M.No.35034/ 1/97-Estt.-(D)(vol.IV)d;{. 10.2.2000 & F :N0.12/26/2000-coord.

J

(circu}ar 10.,26/2000) dt.09.3:2000, Min. of Finance, Deptt. of Revenue, New Delhi and
on the recommendations of Screening Cominittee (DP.C) the Gr. ‘B’ & Gr «C

above mentioned OM

The Group i‘C’ employeeis shown in Anneiilre ‘B’ have exeréised their option for
fixation of theijr pay under 1°2™ Acp froin -the date of accrual of incremént in the
existing scale of pay : S ;

The pay of all thete employeet has been fixed under FR-32(1) (4)(1). The -
. empldyees.as showh in Annexurg ‘A’ Améxt}lr',if‘B’- & Anneéxute ‘C’ are entitled'to draw .
x ' t 0‘..A 1 I .

drrears of differéncé of pay E

The fixation of pay is subjeét to pqét'i aué'l'itg' & in the light of auldit obs%ehation,

Oover payments mad¢ if any, either in the form! of arfears or atherwise, shall be recovered
, o . !

from th¢ amount dug to the official. . ;

!

"« This issues with the approval of the Medical Supdt,

1]

b b
© (LJ.S.Bhatia) It
Dy.Directdr(Admn'.).

Copy forwarded for information & necessary action'fo -
1. Accounts section in duplicate 2. P.A.O, .
3. Pfiles of the individua], 4. Individual concerned
3. Concerned Dealing Asstts.for entry in ‘service book.
6. Office order file /Guard file -

,7‘.0
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AT A . ANNEXURE-B R
S.no::| Name of the Existing Date of A.CP. |Scaleofpay |Pay refixed Date of next -
*| employee & .| Scale of pay Option for | Allowed JLallowed -~ .junderFR increment if -
| designation & Pay fixation of | (UI) | under ACP & | 22(1)(2)(1) otherwise ==
.. Immediately | pay _ | Pay fixed from the date | admissible. T
o) before the . : - twef -of option 3 - c%
4 | =) date of ACP Dtmention | . -
. . as shown - in Col.03 S
- below : = T
1= |- 2 3 4 5 6 - . 7 . 8 - :
.« * | Sh. Krishan Rs.5500-175- | 01.8.2003 | Second Rs.6500-200- | Rs.7100/- - |01.8.2004 @ ]
“. = Kr. Pasrija, 9000/- ACP 10500/- Rs.7300/- - R
. Pharmacist Rs.63550/- . Rs.6700/- 01.08.2005 @ . e
2zl 14.06.2003 - ‘ | Rs.7500/- K
G2 Sh. D.C.1iwari, pRs.5500-175- | 01.8.2004 Second | Rs.6500-200-— 1 Rs.7100+125/- | 01.08.2005 @ i~
2% | Pharmacigt 9000/- : ACP 10500/~ |- Rs.7300+125/- 4
. - % Rs.6725/- . o Rs.6900/- ) 1. L . e wam 1
. — - 10.05.2004 S - - 1 - : L T
3. Sh. Kaushal - | Rs.4500-125- | 01.9.1999 | First T Rs.5500-175- | Rs.5850-+125/- | 01.09.2000@ T s el
N\1~7:. | Mani Nim. 7000/- ACP | 9000~ | Rs.6025 +125/- ~Teea)
+ | = | Pharamcist Rs.5500/- . Rs.5500/- . 01.09.2001 @ . R
. : I 09.08.1999 . Rs.6200 +125/- ey
: . 2 101.092002@ e
ﬁ . e - .., Rs.6375 +125/- .
. | _ 01.09.2003 @
H : : . Rs.6550 +125/- S T
, | 01.09.2004 @ .
s . Rs.6725 +125/- ‘
=k . 1 - 01.09.2005 @ . R
n ¥ . : . Rs.6900 +125/- T
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OPFLCE OF THE INSPECTOR GENERIL OF PILLCE, ITHAR SECTOR.

' "CFPF, PATRA «14 (EIHAR)

NO, Py WIw23/02-B5- AdM~IT Dated, the < Sep 2002

_“‘ hd

-’

TO

The Director Madicsal,

New Delhi - 03, e
DR fooon Foagntn)

FLNANCK AL UPGRADATION UNDER .
AP SCHEME 40 FOSP, STAERe

Mo, 761520 109 pharmacist Suresh Prasad Sinha

S of 116 Bry,CRPF has submitted an application addressed tO.
a , : the Direétor(Medical), Dte, ,Genl. ,CRPF, New Delhi, freque-~
‘ 3 sting for grant/allow him second financial upgradation

under ACP scheme in the pay.!'scale. Of ks, 6500=10,300,
JAnstead of 11, 5500-9000, at par with GUIS staff,

2, In this count, it is intimated that, the above
pharmacist was granted sszcond financial upg tadation under
ACP gscheme and his pay was upgraded from pa; scale K, 5000~
N . 8000 to m, 5500-5000 wef, 8/11/00 vide Medic:l Dte, office
- P12 \ order NG.P.VII-3/01«Med-I dated $/3/01, as er provision
: contained in amexure-l & II to GA, M Ho, .30 34/1/9 1= Batt~
g - (D).dated 9/8/99 and OM Mo, 350 34/1/97-Estt(l) (VelLIV)
' ‘dated 10/2/2000% R -

3. Now the sald pharmacist has requested to allow/ -

grant him the second financial upgradation under ACP scheme

in the pay scala Of B;6%00~10,50, instead cf e, S00-9000, .
_ip_the licht 9f Lirectorata General, Health Service,{OGHS=-IX~
““section) OM No, a-60015/3/aCP 8/2000- CGHS-II dated 13/11/2000

{copy enclosed), As per aforesaid GX (M, the phammacists

in CGHS Delhi and cutaide Delhi, who were in the pay scala ‘

o of B, 4500« R00 havi-been sllowed gecond financial upgradation
in the pay scale Of Ré 6500~10,5004 '

4o . . - As per current .gcenario, it is well eovident.

'©@ that, the pharmacists posted in Para~military Forces have
mopre duties and. responsaibilities, -rather than the pharma—
cliats of CGHS Department., ~ Hence the pharmacists of CRPF
may algo be allowed the benefits ©of ACP gcheme at par with
the phamacists Of CGH3 Department, Since the spplication
of 1odividusl T5 addressed to the Blrector (Medicel) , Dtees

Ganl, .,CRPF, same is enclosed for favour Of further needful’,

Se - Decibd.on on application Of above individual may
please be intimated to this Office €or nesdfl.’ . =
racl t{ 2 leaves ) : \)TQ

o 3 .

° R . . . ¢ .

.| ( CuM.Bakshi’)
o CUNL eAAALIEER STE -
R

HO.Po WII-23/02-BS~2dm-IT '1‘5;4:';‘.9‘.“.’-1"-‘" the ~~ Bep 2 B2 ..
. S copy forwarded'to’the!DIGP ,CEP ¥ ,Patna-14(Bihax) I}

., for favour of information w, rets his office laottor NO P, VLT
-f’bcl 23/02~CC dated 27/8/2002% , \yrm : :

o ‘jﬁp&\?% o . ¢ colugaim;) 1 ‘

gl
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o The Dxrector Medlcal
- Dte. General, CRPF,
‘East Block—lO Level-7,
" RK. Puram, New Delhl 66.
{Through Proper Channel) -

DY e

\/

,Z‘f

Subject: SECOND ACP OF PHARMACIST IN THE PAY SCALE- ,

OF RS.6500/- TO 10,500/~
Sir, /

Wlth due regards and humble submlssmn I beg to submlt that o

bemg a non combotised pharmacist I, No.7315502178 Pharm: Raj Kumar Singh
am getting pay and’ allowances/other benefits applicable to civil employees of
Central Govt /CGHS : :

2 ' As pu Govt. of India, Director General Health Servxces

~Nirman Bhawan, New Delhi letter dated~13.11.2000 and Additional Director, R
CGHS, Patna letter No.19-3/2000/Estt/1415-29 dated 14/11/02 (copy enclosed)

pharmacist of CGHS appointed in the same pay scale i.e. Rs.4500 to 7000/-(as in
CRPF for non combotised pharmamst) have allowed Ist ACP in the pay scale of
Rs.5000/- to 8000/- and second ACP (after 24 years of service) in the pay scale of

Rs.6500/- to 10,500/~ where as I have been. given second ACP in the pay scale of

Rs.5500/- to 9000/- only vide 108 BN,RAF Office order No.P.1.1/2001-108-SRC-
I dated 09/02/2001 whereas I am entitled to above benefit in the pay scale of
Rs 6500/- to 10, 500/— as bemg given by CGHS .

3 | Thexefore in view of above it iS requested that I may kindly .

be given second ACP in the pay scale of Rs. 6500/— to 10,500/- W1th effect from
appropnate date.

4 ‘ .Thanking you Sir.. :
S ‘ Yours faithfully, -

() ‘k,,,./,&rn

. No 737550178 Pharmacist-
Raj Kumar Singh,
HQ/114 Bn, CRPF,
C/0 56 APO. .

S
e
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QFICE OF THE INSPECTOR GENERAL OF POL :
—w =" CRPF P ATN Ae14(FL HAR)
NOLP o W T=23/04:BS~ Adpe1 1 Dated, the ()~ Feb 2004 - r
‘/The Dy InspectoriGd
CentraliReserve/Beltc
Harkhihag

. i-n.{-:.f-," . '{" +

SUD ;e SECOND ;EINANCi}L UPGRADATI ON. UNDER ACP SCHEME _ . .
- TO_NON.COMSATI SED PHARMACI ST IN THE PAY SCALE '
) OF s, 6500<10 500 AT PAR WL TH OGHS STAFF, ‘ .

, . o

o, :
.bleasc refer to your Office letter NO.P.I-1/04-
Da-I datef 04/02/2004, - ‘§ . _ ~

ICE BIHAR SECTU R,

rx\o

. . i .
2, The applicsticn foi:_}“gx:‘mting -$econd financial up-
gradation under ACP scheme ifi the pay scale of i, 6500-10500
pPar with CGHS elployees, subnitted by No,. 731550178 Phim,

(&a% Kumar Singh of 114 Bn,CRPF, received vide your letter
A MKBW‘HE:

§ been examined in this office with relevant
instructions on the subject, @

w3o in this connection, it is intimated that, during
Sep*02, a similar request/case Of NO, 761580109 pPhim, ‘-
Prasad sinha of 116 Bn (for grant of 2nd financial upgrada-
tion under acp schéme from pay scale ks, X00«8000" to ks, 6500
10500) was taken-up with the Director Medical, Dte, ,General,
CPPF,New Delhi, by explaining the factg vide this office
letter No.P.VII--23/02-BS-Adm—II dated 5/3/02 (Copy enclosad),
with the recommendation to allow/g

rant the benefits of ACP
schelne to phammacists of'CRPF:,z,g;:.;}'lgr?vdth the CGHS employees,

4, , Responding ito the .,abo.vo,..p-ropOsal-,v the-D REm e .
i ‘ ' Po VIT«3/02=Med-I i
ed that, the Phar- ‘
being granted the financial uUpgradatjons
under. ACP scheme fcorrectly 1n—-accordanc‘e’*‘vd‘th"'GOI,“OQ‘MLNO. 35034/
A/8T=Estt (L) dated 9/8/99 and Mo, 350 34/1/97-Estt(D) (voi-IV)

dated 10/2/2000 and the orders issued for CGHS 13 not relevant
to CRPF,” ' rooT .

S " Therefore;®he application.:of phrm, "Raj Kumar singh
©f 114 Bn is not considered for .onwapd -submi ssion to Medical

Directorate, The: position gas explained above may please be

informed to the in vidual'concemgd;gccozdin ly. '

UFEL

)

!
H
1
'

. . I ) L R T ag iWV .
( f A ' : B 4% P (adm) . 3
TM’;\V | E f.o;#r/l"'D or

GP ,Bs .CRPF,P atna
N°°P§751“23/04~'55-'-Adm-'11 Dated, the . Feb 200‘.1
' COpy .forwarded Lo the Directoz{Mcasiczly .= :

COX,) sria o=,
CRPF,New Delhi w, r, t. Dte.Signal NO.R.VIT-3/02-Med~T dzted

16/9/02, It 18, further requested to confirm
“AGA1,DIGP ( adm)

: W . ¢ . ”‘f r IGp »BS ,CRPY ,patnag
w . A S
’. W ] . "'; :

our.action,

(€ Taosit singny G
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL-. 1

=
_—G
BUMAHATI BEMCH AT SUWAHATE - ~
! (L
A 0.0 NO. 69 OF 2007 s !
&
Pharmacist S.D. Agrawal & Ovs. - --

s Lo.Applicants -

~Vertus— N
S Union of India & Ors.

~covaRespondenkas:

The writken statemant on behalf of

the Raspondents above named— .

~
URITTEN STATEMENT OF THE REGPONDENRTS «
1

MOST KRESPECTEULLY SHEWETH: .-+ @

1. © That wikth ' regard £o- fthe statement "made in
paragraph 1 of the instant applicatiocon the Respondents
beg ko mtate khat the 2pplicants were granted fingncial

up—gradation  in ‘the pay scals of Re.5000-8005G/~ as per

acalise appraoved by GOI/MHA for Pharmaciat of CRPF. The-

ardars igssued far LEHS emplaoyees ia not relevant to CRPF

persanael.

2. That with -regard to the.statemsant - made in
pacagraph 2,%,4,5.1 and 5.2 of the inatant app litatian

the Rempondents bwg to offer no comments. -«

.- That with regard to the statament wmade:: in

paragragh S.3 of the instant application the Respon—

‘Conkd...B/- -
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dantes bog to wtate that all applicants are being given
- Aall benufikts and allomances as are applicable  ta tha
Nursing pareonnel of Central Bovi. s far aw pay scale
is concercned, pay scgl@ on let and 2nd financial wup
gradation iw being given as per the srale approved by

61 far Pharmacist aof the Force.

4. That with regard to the statement made in

paragrapgh 5.4, 3.5, 5.6 and S.7 aof the instant applica-

tion the Raspondents beg to state that these are matter

of facts heance no commsaba. *

S. That with regard ko the stfatecent wmade in
pacagragh 5.8, 5.9 and $5.10 of the instant  applicakion
tha Respondents beg to stakte that already stsated in
repgly para I above, the orders isaued for CGHS ewploysesa

ias nat relevant for CRPF personael.

& That with ragard to the statement made tn

paragraph 5.11 of the instant spplication fhe Aespon—

daata beg o state that Pharmacist Suresh Prasad Sinha-

has aubmitced an application to Director (Medical!) ‘in
whi#h -he requésked to allow him secand financial wup-
gradatiaon in the pay scale of Rae.6500-10500/— at per
wikth COHS shaff, His case was examined in this Direcktar-
ats and A raply was given to IGF Bihar Sector, vide this
Direckorate Singnal NG P VII-3/2002-Hed-d dated 1&.9.2002

as orders iaiued.far CEBHS employses is nat relevant for

CRPF parsonnel. o

fontd. ..P#f-



7. - That as regard %o the- statement ' made ia
paragraph  5.172, 5.13 and 5.1& af- the instant applica~-

ticn the Respondents beg to offer no comments. - ¢

- 8. - That as regard-—to-the atateamant sada in
paragraph 5.15 and 5.16 of the  instant application« the
Respandents beg .to state khat khe cantention - -of . the
applicants not tenable as arders issued for CBHS em—

ployees is nat relavantwfor'CRPF-peraunnalu- o

9. That as ' regard to the: statament - made+ ia
paragraph & nf the,iﬂstaﬂklapplicakiap~the ‘Rewpondents
. hag to atate that =ince orders iasQedffar-CGHS emp loyees
ia -‘ank relgvant;for_@ﬂé? ygrﬁannel'as~such-~rtqucﬂt -af
the spplicante may npt‘be;cangiqgrggfgn‘-*he ~trg£WQZ

ground < 3

10, That as regard ko the - rstatement -made- - in-

-paragraph»b.t,&.z 4nd;&;3—ofﬁthe-gqstantd:pplication the

fsspondents beg . tao-state that the - contention - of the

applicants _ara-nat-ﬁentblg,-Tha*bppgfbts ot~ financial

up-gradation to_ the CRPF. Pharmacist #ig being vgiven as
-par the inatructionsgtssuqdwbylﬁeléﬂHA. Ordevs- issued to
.CBHE employees is not relevant for CRPF - personnel as

- guch request of the applicants may;notwbejconsidared.-

s Contd.s Bl
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- 1t. .~ -That ‘as regard -to the -atatement wmade in

parageraph &:.4 af the "instant applicatiou~thev&capnnd¢ntﬂ~

beg to state ghat the cantention af - the applicants - are

. rat tenable. -The «aan cambat ited (civilian* aon-aiaieter—

ial) Pharamacist of this force ave not simitarly situated
as =utaff merving in-the Central: Bovernment Health - Ser-

vices. The benefit of HPCA/PCA has been-given - to- . noh-

. cambatkised Pharmaciat as «ell’aa»Combt?isad"'Pharaaciﬁt.-

It does not mezxns thaﬁ-Pharmacist'(Ccmpakised;*or nan -
caombatised? drawing HPCAJPCA,arc'simikarly eituated - as
staff serving ian CBHS. The 94r§ice conditians of:  the-
Cantral Para Hblitary‘Force.QQragnnqiwaqd~CGHS&Qmployeqt‘

are different.

12. That as vegard to the statement made in
\p-xl"agra.ph 6.5’ &Qb’ 6-7,'&.8’ b-‘q and &-1001‘ tihm ins—~
tant application the Respondents ‘beg to skatke that aill

applicants are being given -all the benefits  and allowan~

cam asm are applicable to the Nursing personael of--C-n-v‘

teal Govt. A3 far -aa pay scale-is canaarqad,-payw;acale

on st and 2nd Financial upvgrtd;tien-is_baingfgivan as

. par- the acale fixed?ta.Phgqmaciqtzgf_1kh¢: Force.t rThe
raspondents further wtake that the grounds set facth- in
. the instant application qtg_nct-keoable in law, as  well

&R, an facts ang are nupﬁgoad;graund and on that - count

the instant application is Viable to be disminsed. ' -

Cﬂﬂt‘d‘-..P/"' A
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13. t+ v That a5 regard - to the wtatement . made rin- .

‘paragraph 7 and B8 of the inskant -application ehp'ﬂcapnﬁ*;

dents have no comments. e

id4. - - That as regard‘-to~the‘-sédtgmank ‘wmade in

‘paragraph ? -of-thevinstant application the Respondents

beg to state that in visw of the facts and circumstasncen

av stated above the applicanktes - -are not entitled o get

any relief as prayed for and the instant application - is -

liable o be diwwmisassd: -

’

s
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: 'UERIFICAT[BN o d

. Hr

i, “:.S’e/lN‘DC’Q. ..... g..u..&!o.».uﬂ"g/ .’.{9? .~:....§’?

Sasans

A8

aged about S0years, R/o - ..C C: . CRP. 'Aa°§:...‘....'..é:_’....w

- Diakrick < K. AL fﬂyb .~ and: campetent--afficer -of - ths
answering ‘respondents, do hereby verify - that the state-
men k- made in paraw ﬁ - ,/7‘, ) { Lo s mp s are: frue

to my knowledge and those made in paras - ¢

v

]
hming -matters  aof record- ace ~grue- ~hay ey information

darived therefrom-« -which 'I believe-to betrue -and > the
-rests are my’ huoble *gubmisgion: befare ekt imer Hon ‘b e
Tribunal. :

And 1 sign this verification -on thig-2dth day-

- af, JL\,‘/] ;o 2007 at ‘Buwahati. - 0T

A

( BATINIER SINEsr)

ce 4« -Bignature 7§

-

C R

*f
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IN THE CENTRAL ADMINISTRATIVE TRIBUMAT,. (™" ,NAHATI

BENCH: GUWAHATI

i

ORIGINAL APPLICATION NO.._........'é..?.....;../2007

Si.No.

Pharmacist S D Agrawal and others
-Vs-

The Union of India and others

INDEX TO THE REJOINDER.

_ Particulars Page no
Rejoinder with verification » 1-7
Annexure R-1-Copy of the Order dated 8
8-5-1997
Annexure R-2 - Copy of the order dated 9
8-9-2000 ‘ .

Annexure R-3- Copy of order dated 10-11
7-10-2004 '
Annexure R-4- Copy of communication 12

dated 10-9-1985

Annexure R-5- Copy of the order dated 13-14
19-9-1989
Filed by:
Bt (Plogs s
(RA%SH MAZUMDAR)
ADVOCATE,

COUNSEL FOR THE APPLICANTS
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TRIBUNAL: GUWAHATI-BENCH:

ﬁ Il

~ GUWAHATIT
ORIGINAL APPLICATION NO 69/2007

& & et

B %M daorte

Pharmacist S D Aggarwal and others

The U‘hion of India and others

e Applicants

At
M //K

-\/s-

..... Respondents

-AND-

IN THE MATTER OF

The rejoinder on behalf of the applicants to the

written statement filed by the respondent in OA
No. 69/2007.

REJOINDER ON QEHALF OF THE APPLICANTS.

 MOST RESPECTFULLY SHEWETH:

1. That the applicants state that the averments made in the original

¢

application filed before this Hon'ble Tribunal are reafﬁrméd and reiterated.

The statements maderi'n the written statements filed by the respondents may

be deemed to be denied unless they are specifically admitted by the

applicahts.

2. - That with regard to the contents of paragraph 1 of the written statement

the applicants admit that they have

been vg.ranted the first financial up-

gradation in the. pay scale of Rs. 5000-8000/- on completion of 12 years of

service. It is however reiterated and reaffirmed that the scale granted to them

" is not at par with. the scale grantéd to similarly situated pharmacists of the

Central Government Health services/ Central Health Services and also not at

par vs)ith thé similarly situated combatised pharmacist working in the Hospitals

S
@.QMMM_
' - phoum )
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of the Central Reserve Police Force. It is reitE‘r’atad“anﬁ reafﬂ‘“nTe‘d“tiTat"the

Pharmacists working in the Central Haalth Services and the applicants
execute similar nature of duties and are simiiarly situated. It is stated that the
both the' pharmacists are drawing a similar pay scale at the time of their
apporntment It is also stated that the applicants are drawing the ‘same
allowances as are being drawn by the pharmacrsts working the hospitals run
by the Central Government. it is also stated that the Respondents have |
passed several orders where efforts were made to grant all the benefits
available to civilian pharmacists working in the Central Government hospitals
" and the non-combatised pharmacists working in the Central .‘Reserve Police
Force. It is submitted that being similarly situated, the applicants are entitled
to be treated equally and at par with ti{é pharmacist working in the CGHS and
 that orders passed for CGHS employeeé are relevant to the civilian hospit'ai
staff working in the Central Reserve Police Force. The applicants would pray
the leave of this Han’ble Court for permis_sion to refer to and rely upon some
orders passed by the respondents, which would show that civilian posts
(including pharmacist (both combatised and non-combatised) of the Force have
. always been 'treatedv at par with the analogous posts including pharmacist
. working in the Central Government Hospitals. 1t is submitted that there is no
reason to deny the pharmacist an equal pay scale and t_hl.iS commit violation of
the principles of equal pay for equal work and of the principles of equality.
True copies of order no P.1.1/PCC-5"-Med-1l
 dated 8 May 97, order no 27012/4/2004_ |
Pi:.lv, dated SIQIZOQO and order no ,
11.27012/6/99-PF /PF.IL  (Vol. Il) dated
7/10/2004 are annexed hereto and marked

as Annexure Ri, R2, R3 respectively.

KO N NS PW%W\)
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3. That with regard to the contents 6f paragraph 2 of the written statement
of the original application, the applicants reiterate and reaffirm the contents of

the 2,3,4,5.1 and 5.2 of the original application.

4, That with regard to the contents of paragraph 3 of the written statement,
the applicants reiterate and reaffirm the cohtents of paragraph 5.3 of the

. original application. It is however stated that the respondents have resorted to

arbitrariness and unequal treatment even within the Force, not to speak of '

batween the CGHS Pharmacist and the applicants, inasmuch as, combatised
pharmacists are being afforded a different and higher pay scale. However, the
combatised pharmacist and the CGHS Pharmacists are being granted the

same scales under the Assured Career Progression Scheme.

5. ©  That with regard to the contents of paragraph 4 of the written statement,
the applicants beg to reaffirm and reiteréte the statements rhade in paragraphs
5.4,5.5,5.6 and 5.7 and .begs to state that combatisation of the civil posts in
Central reserve Police Force Hospitals by conversion under the Central

Reserve Police Force Act, 1949 and Central Reserve Police Force Rules,

1955 was sanctioned in 19" September 1989. It is stated that prior to

combatisation, all posts in the Hospital of the Force were civilian posts and
were considered equivalent to fhé analogous posts of the Central Government
"Hospitals. As per the said sanction, those who did not opt for combatisation
would continue in civilian posts until superannuation.

A true copy of the proposal communication

and the sanction orders for combatisation is



N

annexed hereto and marked as Annexure

’
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ot R4 and Annexure R5 respectively.

It is stated that since the assured progreséion scheme dated 9-8-1999
is applicable to all the central govérnment employees at vth.e same rate and
scale, granting different scales to similarly situated persons,. (who were

appointed on the same scale of pay) is arbitrary and unconstitutional.

6. ~ That with regard to the contents of paragraph 6 of the written
statement, the applicants beg to reiterate and reaffirm the contents of
paragraph 5.8, 5.9, and 5.10 of the original application. It is stated that the

applicants being civiliaﬁ employees working for the respondents, which is a

- part of the Central Gov{emment, and since the applicants are similarly situated

as the pharmacists of CGHS and also since the applicants are drawing the

same allowances and pay scales as of the pharmacists of the CGHS, the
stand taken by the respondents that orders issued for theVCGHS Employees
would not be relevant for the CRPF personnel is not correct. It is submitted

that the respondents are duty bound to treat the applicahts at par with the

pharmacists working in the CGHS. It is stated that the respondents have been .

treating the applicants to be at par with the personnel ‘working in the CGHS as

would be evident from perUSaI of Annexures R1, R2, R3 etc.

7. Thatwith regard'to the contents of paragraph 7, 8 and 9 of the written

statement, -the applicants reiterate and reaffirm the contents of paragraph

511, 5.12, 5.13, 5.14, 5.15 and 5.16 of the original application and also would

refer to rely upon the foregoing paragraphs of this rejoinder.
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8. That with regard to the contents of pc”agraphimoi_ih_ef Rwritten

"‘%W

statement, the appllcants would relterate and reaffirm the contents of

 paragraph 6.1, 6.2 and 6.3 of the original apphcatron It would be relevant to
point out here that the respondents have avoided stating as to under what are
the instructions referred to'in the said paragraph of‘the written statement. t is
submitted that the respondents have made only vague and ambiguous
statements without an iota of truth. It is stated that even the combatised

pharmacists, who draw a pay scale of Rs 4000-6000 on appointment are

being granted the pay scale of Rs 5500-3000 on the first up gradation , in’

contrast to the scale of Rs. 5000-8000 as beihg given to the applicants, who
start at a scale of Rs. 4500-7000/-. It is stated that pharmacists of the CGHS
also start with a scale of Rs. 4500 -7000/- on initial appointment and are

granted the scale of Rs. 5500-9000/- on first up gradation.

9.‘ . That with regard to the contents of paragraph 11 of the written
statement, the applicants state would reiterate and reaffirm the contents of
paragraph 6.4 of the original application. It is stated that as per the orders
, passed by the respondents as referred to in paragraph 2 of this rejoinder, the

pharmacist of the Force have been considered to be at par with the

pharmacists of CGHS. Moreover, it would be relevant to point out here that

as per communication dated 5-9-2002, it is well-evident that the pharmacists of
the Force have more duties and responsibilities. The step-motherly treatment
being meted out to the non-combatised (civil) employees of the vForce is not

justifiable in any view of the matter.

10. That with regard to the contents of paragraph- 12 of the‘, written

statement, the applicants beg to state reiterate and reaffirm the contents of

(o M)
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paragraph 6.5 to 6.10 of the original application.  H°is" &b “#h the |

applicants are entitled to be treated equally with other similarly situated
- pharmacists and that the grounds taken in the original app!icatibn are good

/
grounds.

11. Thaf with regard to the contents of paragraph 13 and 14, of the written
statement, the applicants reaffirm and reiterate the contents of paragraph 7,8

and 9 of the original application.

12.  That the applicants state that they are eﬁtitled to be treated equally with
the pharmacists of the CGHS and other similar pharmacist, mére S0 in view of
the fact that the combatised pharmacists of the same Force are beiﬁg granted
the financial up-gradation at par with the CGHS Phérm’écist. It is stated that
the respondents have not been able to show any plausible or sustainable
( reas_oh for denying an‘ equal benefit to the appli'cants with other similarly
situated pharmacists'except that orders iésﬁed»for CGHS are not relevant for
personnel of the Force. The réspondents have ignored ’the fact that though
the applicants serve }thé Force, they continue to the bivilian employees and
thus are at par with the pharmacists ‘of the CGHS and are entitled to be
treated at par. It is humbly prayed that this Hon’ble Tribunal would be pleased

to grant the relief prayed for by the applicants in the original application.



'VERIFICATION

I, @NSMR%VJWQ .....of TPW"}N

aged aboutigyears, working as a non-combatised Pharmacist in the Central

Reserve Police Force, presently attached with Q/HCU F, D‘_t(j ', posted

. Buwahodw resident of

K@[QQMM 3 k Q)YWLQ,do hereby verify that the contents of paragraphs number

are true to my
personal knowledge and the contents of paragraphs

Q/@'/g‘l(), believed to be true

on legal advice and that | have not suppressed any material fact.

Date: 1% 1 2007

M@ Al S—um&atkﬁ

Place: éu.zaﬁw(" ' ' Signature of the a;pphcant

Solontfres’
(07%& ;Zm i

13l .
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DIRECTORATE GENERAL (RPF CGO COMPLEX ILODHT ROAD NEW
DELHI -3. ( MINISTRY OF HOME AFFAIRS).

NO.P.LIPCC-5™ Med-II | dated, the 8 May” 97
To

2

The Inspector General of Police,
North East Sector, CRPF, Shillong — 793 001.

Subject : REG. FIFTH PAY COMMISISION

Please refer to your letter NOP.I-11’94/ADM—3(5TH PAY) dated
17% April’e7. .

2. We have St!Oﬂg_lj;l recommended the grant of pay scales,
profeséional allowances and progression to our Para Medical Staff at par
with CGHS. Fifth Pay Cominission has also recommended revision

of pay scale & allowanceswith CHS.

3. : As regards promotional prospects, a Committee was also
constituted under the Chairmanship of IGP, Eastern Sector, CRPF to
examine/prepare Cadre review proposal in respect of Group ‘B’, “C” and
‘D’ Non-gazetted Executive/Ministerial, Hospital and stgnal staff. Proposal
was also taken-up with MHA/Govt. by the Org Branch of this Dte. As and
when the decision is taken on this proposal by the Govi., the same will be
communicated. Thus we will have to wait for the decision of Govt. on
Fifty Pay Commission recommendations as well Order Review Proposal.

You may inform the concerned staff accordingly.

( Dr. KK SAINI).
DIRECTOR(MEDIGAL)

NoP T1/PCC-5"-med I Dated, - the May'97

Copy forwarded to the DIGP, CRPF, Guwahati wrt. IGP NES,
CRPF endt. No. cited above.
Sd/- XX
{Dr. KX SAINI)
DIRECTOR (MEDICAL)

NOPIR/Q7-Eaitl dated the May 97

/A i opseal oo
3 %7 : ’é’/’M ,{%azf
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No.27012/477000-1"- 1V /f)i\ By Inx

The Directors General

Border Sccul'ity Fuice, CGO Complex, New Delhi.

Indo-Tibetan Border Police, CGO) Complex, New Delhi.
Central Indusirial Security Force, CGO Complex, New Delhi,

Assum Rifles, Shillong,
The Dlrector, National Police Academy, Hyderabad.

4
A Central Reserve Police Force, ({;() Comgplex, New Delhi.
3
4.
‘.S. .
_6.

Subject: Grant of Patient Care  Allowance/Hospltal ’atient Care
Allowance to Non-Ministerfal Group ¢ & D Civilian
Employecs of BSF, CRPF, ITBP. CISF, Assam Rifles and
National Police Academy. Hyderabad employed in

Dispensarles/Hosgpitals.
Sir,

I am dirccted to convey the sanclion of the President 1o the Grant of
Patient Care Allowance/Hospital Paticnt Care Allowance, 10 the Non-
Ministerial Gromp C & D Civilian Euwployees of BSF, CRIF, T8, CISE,
Assain Rifles and National Police Academy, [Hyderabad cimployed in the
Dispensaries/Hospitals, at the same iates as has been given to cmplovees
similarly placed in tho COHS Dispensaries or Central Government Hospitals in

 Delhi/Outside Dethi vn the same terms and conditions, This will tuke eflrct

from the dnte of issue uf these orders.

2 This is subject to the condition that no Night Dty Altowance or Risk
Allowance, if sanctioned by the Central Government, will he admissible to

these employees.

3. ‘The expenditure involved will be miet aut of the budget prant of e
cuncerned organization, ‘

Contd.. 2

€, ,\ X .
¢ Uy\'\ Governme' - India i
‘. . \ts Ministry of Home Allmieg ' ‘5 g,-H f}
- e ! . 3;”"_;‘_)».-
North Ijlock, New Dethi. tiff
. Dated the g September, 2000
To.

;’(
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TRUE TYPED COPY OF ANNEXURE I

Copy of Med. Supdt . Dte Genersl . GRPF QFFICE MIGNAL Mo,
A.VI-I/80-MS dated 10.09.85 addressed to all CRPF Officers.

COMBATISATION OF HOSPITAL STAFF () REF THIS DTE. SIGNAL
EVEN NUMBER DATD 8/8/85 AND YOUR REPLIEIS THERETO 0O
RANK STRUCTURE ON .COMBATISATION OF HOSPITAL STAFF
GIVEN AS UNDER () MATRON () DYSP () A/MATRON, SISTER
IN.CHARGE () SUBEDAR MAJOR () PHARMACIST/LAB
TECH/RADIO-GRAPHER/ELECTRICIAN (0 SUB INSPECTOR ()
LAB. ASSTT/X-RAY ASSTT/ TELEPHONE OPTR () AS1. () ASSTT.
OPERATION ROOM () HC. () PLUMBER () HEAD CONST ()
FROM NURSING ASSTT. TO 'MASALCHI () FOLLOWER ()’ ‘ON

COMBATISATION HOSPITAL STAFF WILL NOT BECOME |
ENTITLED TO THE SCALE OF PAY OF RANKS WHICH THEY WILL |

GET ON CC)MBATISATION () THEY WILL CONTINUE TO DRAW
SAME PAY IN THE SCALES OF POSTS ON WHICH THEY WERE

<WORKING PRIOR TO COMBATISATION () FOR ELGIBILITY
CONDITIONb APPOINTMENTS, PROMOTIONS AND THEY WILL

CONTINUE TO BE COVERED BY EXISTING REECRUITMENT
RULES FOR EACH CATEGORY () ON COMBATISATION THEY
WILL BECOME FUL-FLEDGEDMEMBERS OF F ORCE AND SHALL
BE COVERED BY CRPF ACT AND RULES () AGE OF
SUPER.ANNUATION WILL BE 55 YEARS OF COMBATISATION O
IN ADDI'HON THEY WILL BE ENTITLED FOR FREE KIT ITEMS

AND OTHER BENEFITS AS ENTITLED FOR MEMBER OF FORCE

FROM TIME TO TIME ///

—— T e o e e e e e e e e e e

Sd/- 10.09.85
Medical Superintendent

Dated, the 27 Sept’ 85

Copy to Medical Officer 55" Bn, CRPF, Churachandpur for
information  and necessary action. He 1s requested to intimate
wxlImgneh.,/nnmllmgness/for combatization ac per above terms ad conditions to
this office by 1% October, 1985. Those who are willing for the same, their written
options in duplicate may be obtained and sent to this oﬁice for further necessary
action. '

Sd/- xxx
For Commandant 55" Bn,
CRPF, Churachandpur

@O
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No. 27011 4488, FPI

GOVERNMENT OF INDIA /BHARAT SARI&AR
MINISTRY OF HOME AFFAIR/GRIH MANTRALAYA

New Delln - 110 001, the 1% Sept 89

“ | To«. o . ‘,“';, o e
” , | P The Director General
) T~ ~ Central Reserve Pohce Force
| New Delhi.
Sub: COMBATISATION OF GROUP ‘C’ AND ‘D’ POSTS
IN CENTRAL RESERVE POLICE FORCE HOSPITAL.

Sir,
L' 1 am directed to conveﬁl’ thesanctxon df’ﬁle'Presidentff‘fto the
* combatisation by conversion of the civilian posts in CRPF Hosp:tals under
o the. CRPF Act, 1949 and CRPF Rules, 1955 thh immediate effect mbject
i to the followmg term's and conditions.

a) The equivalence of the ranks and pay scales for the
J o , . coﬁibatised posts.shall be as indicated in the Annexure.

b) On combétisation the 'incumbents of the posts who opt for

_ ‘ mch combatisation wxll be govemed by the C‘RPF Act, 1949 and CRPF

I

Rulec 1955 as amended from tame to tune for all purposes and the posts

" concermed on the cxwl side shall be deemed tohave been abohshed
c) All future appomtments against the vacancies shell be in the
combatxsed ranks as per the recruitment rules |
- 2 . : Thele\utmg mcdmbents of the povcts mentxoned in Col. 1 1n
ﬁxe Annexure will be given oétaon to o]dt for combansat:on vﬁthm a penod .

: : of 3 months from the date of 1ssue of thxs sanction. 'Ihose who dp not opt

fbr combausaticm wm emtmuo g9 the oivilion posta unm mpemnnuatmn

Rt s under the e\czmng condmons of servxce Whnch will be deemed to continue

i

‘_“l,v"‘_a’sapphcabletothem. o S T
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3. The expenditure involved shall be met from.Wit.hin the budget
grant of Central Reserve Police Force for the year 1989-90 and subsequent
years.. |
4. This issues with the concusrence of the Ministry of Finance,
Department of Expenditure, vide their u.o No. F.V (33) E-III/89 dated
7/6/29 and Integrated Finance / of this Ministry vide their u.o
No.2605/89-Fin I DI dated  1.9.89. |
/__Division |
Yours faithfully,
Sd/- xx
(K. S.PARTHASARATHY )

Under Secretary to the Govt. of India.

G"i
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GUWAHATI BENC
AT GUWAHATL

ORIGINAL APPLICATION No. '~ 69 of 2007

SR. S.0. AGARWAL & ORS.

, T ST APPLICANTS
- - VERSUS -
THE UNION OF INDIA & ORS.
i, RE%PONDENTS
R . . Réply to - the rejoinder of  the

applicants filed by the respondent

above named : -

" REPLY TO THE REKHNDER OF THE ARNJCANTS.HEED BY'THE’

'RI%E(MNEHﬂﬂTVKBCﬂJEIﬁkhﬂﬂ)

MOST RESPECTFULLY BEGS TO SHEWETH: -
1. That a copy of the rejoinder filed by the

applicants has been served upon the respondenits.
The respondents has understood the contents thereof

after gou:g through the same.

N

‘That the respondents begs to state that the
statements which are not specifically admitted by

««a{ the reséonden’ts are deem to.be denied by themn.

o ' ~ Contd.../-.
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Thaf with regard to patac;;réph 1 »e:~f the ':{:ej'@inder

the respbndents has no comment to offer.

That wmth regard to stafement made in paraqraph 2

“of the rejolnder, the respondents beg to state that

the. contpntlon. of the apphlcants is mnot tenable.
The r;f'on ccmbatlspd (civilian non " ministerial)
pharméwist of this force are not similarly situated

as staff serving in the Central Government Health

Serv:.ces. The service condltlon of the r“Pntz:al Para’

Military Force Pprsonnpl and Cpntral Government

Hpalth Service employee aré different. .And the

bene:tlta of financial up g:adation to the Central
Reserve POllCF’ Force nhar:macxat are being qlven as

pér: the instructions issuned by Govnrnmnnt af Indla

-/ Mlnlﬂtry of Home Affalrg. Ordars Ssued to

Central Govornmant Health Service employeas is not
ralevant for Central Reservp Police Force personnel

as such recquest of vth'e aplpli?:antﬂcan‘ not ~ be

considered.

That with regard to paragraph 3 of the rejoinder

the respondents has no comment to offer.

That with regard to statement made in’ ‘paragraph 4

-of the rejoa.nder,' the respondents beg to state that

all applléants are belng glven all the beneflts “and
allowances as - are &p} licable -ifc' ‘the rmrulng

pers onnel of t"em'ral Govt. AS farf,as pa]_sc:ale- is

:co‘x.xcerned,‘ pey scale on 15': baﬁd ond finé.ncial up

'grada"cvic'm are being glven as per the scale approved

hy Govt. of Indla for Pharmacist of the Centra,l

Reserve Pollce Force. The orders 15~3u9d for C‘»ntral

("mﬂd A=
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Government Health Service empioyees is irre '
to thé hospital staff of this Force. &S such the

contention of the apnllcants are nof svstalnable,

7. That with regard to statement made in paragraph 5
of the. re301nder, the respondents beg to state that
Central Government Health Sexrvice personnel for
whmn«separatevrules will be issuéd by -the Health

',ministryv'cqncerned. ‘As such the .empldyees‘fdf'
Central Géﬁernment Health Service cannot = be
cmpared with Ppnfral Reperve Police FoIce. As such
.the tacxlltlea exfpnded to Cﬁnfral Government
Health Service employees can not be extended to
'Central Reserve Police Force Hnspltal staff.‘,ké
snch. the benntlta extendedA by Central Government'

Health Sprv1ﬂn servant= can not bn exfended.

8. That thh regard to statement made‘in pérégraph 6
of. thé r9301nder, the respondents beg to state that
vthebcontentlon of the petltloners are  not tenable

'asjthe orders isaued :or Central’ Government ‘Health

service employees is mot relevant for Central
Reép:vp Police Force personnpl and the benefits of
flnanc1al up gradation to the CRPF phaxmacxet are
“belng glven as per the 1nstrurflons 1ssued by

-Government of Indla / Mlnlstry of Home Affalrs

g. 'Thaf W:Lth reaa:cd to statement made :'Ln' pax:agr.aph T
of fthe _rejoinderx, fhe Iegpondents beg to . no
qgmﬁgnts._Order' 1SSuéd>.foﬁ' Centrai_jGoVernment.
Haéith ‘gervice emplﬂyees is not rélevant for
Central Reserve .Pollce Forﬁe"personneli Hénce

request of the app}lcaﬂts nay not be honwldpred

;///;;ZT.,

' . - o o :'&; Cmﬁinﬁ
er-wgtfadge
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That - w1th rpgard to Etat ement ‘
of the 16301nder, the respondents bag to state that
the as ssured Farppr Progr9831on Scheme for Central

Govt. wEmpleyee appllcablejw.‘?f. 1999 i. e. the date

 of issue of Government ordar On completlcm of 12

years .of regular service the appllcants were
allowed 1St up gradation in the pay: scale of
Rs.5000=- 8000 as per pay qLalss apprcVeﬁ Gaﬁexnmén?
of India [/ Mlnl stry of Home . Affairs for - non’
Combatlsed Pharma01st of Central Reserve Police
Eorce.’ The combatlsad. ASI/ 9harmac1st are belngv
allowed C1Ee financial up gradatlon ag per’ thPlI
‘recrultment “rules. Hence the Pontpntlen of the

appllcant is not tenable.

That. w:.th rega:cd to paragraph 9 ot the r@]oa.nderv

the- respondents has no comment to offer.

That w:z.th regard to statement made in parag‘raph 10
of the regoxnder, the respondents . beg to state that
the averment madp in his paragraph ig baSPlpsa and

requires no conSLderatlon.

That wzth zegaz:d to paragraph 11 of thp rejoinde}:

hp respondents has no comment to offer.

That w1th regard to statement made in p&ragraph iz

of the rejolnder, the respondents beg to state that

fall appllcants are belng given all the beneflts and

vallowances as are‘ appllcable to _the‘ , nur31ng
pet”uﬂnﬁl of Fentral Govt. As far as pay SHale is

cencerned, pay' scale on 1% and °m’ flnanC1al up

Contd.. /-
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gradatibn are being given as per the“s,,'k
by Govt. of India for Pharmacist of the Central

Rpsexv» Police-Force. The'ordprs issued for Central

‘

denrnment Health. Service employees is irrelevant

to the hcspltal staff of this Force. All appllcanté
are belng glvnn all the beneflfs and allowances as

are appllcable to the nnr51ng personnel of C@ntral

'Goth.As far as pay scale ;s conce;ned,_pay.scale

on 1% and 2™ financial up gradation are being given

as per the scale approved by Govt. of Tndla for

Phurmacxst of- thp Fpntxal Rpsprvp Polxre Forre The

orders 1ssued tor Cpntral Governmpnt Health berv1ce

h employees 1s, irrelevant to ,the hospital staff of

thls Forcp Hence th@ reaupst of the anpllcantss fox:

: glVlng the beneflta as per with Ppntral Government

1 Heglth 59:v1ce employees may be rejected. at the

stage of admission.

DL:. D.L.G.P. GC;

RPFA ) ) | ) '..\
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-  VERIFICATION

I,MJ— z WSonof%
ged about | years, Resident of G.2.C

M ;; G /'-g" e ere
in the district of K?W?’%/Mm;l ‘ and/\a c:r\mpptenf

offlcer of the a.nswarlng respondents do her@by verify

that the statement in paragraph ....... N A e @LE trne
to my knowledge and those made in paragraph being
mattnr of record are true to my J.nformatlon dern.ved
therefrom wh:\.c‘h I believe to be true and the rest are wmy

humble submlasa.on before thlS Hon’hle Trlbunal and I

have not supprpssed any material facts.
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